
IN THE CENTRAL ADMINISTRATIVE TRIUNAL 
AHMEDABAD BENCH 

I 

O.A. No. 495/92 

DATE OF DECISION±L.1992  

Chunila 1 Vakhat rain ?andya 	Petitioner 

Advocate for the Petitioner(s) 
Mr. K. C. Eh tt 

Versus 

Union of India &Qs 
	 Respondent 

Mr. Akil Kureshi 	
Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. Mr. N.V. Krishnafl 	 : Vice Chairman 

The Hon'ble Mr. Mr. R.C. Ehtt 	 Member (J) 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not? ' 

Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal ?' 



Chunilal Vakhatrani £ndya 	.... Applicant 

Vs. 

Union of India, 
Through: 
The Director General 
Department of Post, 
Ministry of Communication, 
New Delhi- 110 001. 

The Chief Post-master General, 
Gujarat Circle, 
Ahmedabacj- 380 001, 

Shri D.U. Raria, 
$udt. of Post Ofices, 
Banaskantha Dri, Palanpur 385 001. 

Shri Punamchand Bhanraj Pandya, 
at Chuva via Tharod 385 565. 
(Banaskantha) 

The Supdt. of Post Offices, 
Banaskantha Dn,, Palanpur 385 001, 

00*0 Responcents 

ORAL ORDER 

O.A. No, 495 of *92 

Date: 17.12.1992 

Per: Hon1 ble Mr. N.V. KriLshnan,Vjce Chairman. 

Heard Mr. K.C. Bhatt, learned counsel for 

the applicant and Mr. Akil IQirashj, learned counsel for 

the respondents. 

2. 	The applicant was provisionally aipointed on 

a temporary basis as Branch Post-master, Chuva, which is 

in account with Thurad Post Office. While so, the Annexure 

A/i order dated 27,11.19092 has been issued by the fifth 

S. ••S 
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respondent, (The Supdt, of Post Offices, Banaskantha 

Dn,, Palanpur- 385 001), directing that the charge of 

Branch Postmaster should be handed over to Einamchand 

Dhariraj Pandya, (Respondent no. 4) who is also only 

a provisional candidate and has not been regularly 

selected for aopointment to this post. A direction 

was given to the Mail Overseer, Turad to arrange to 
- 

take over charge from the applicant, and handed over 

to the fourth respondent on a provisional and temporary 

bas is. 

It is in this circumstance, that the 

applicant has filed this application for a direction 

to quash this impugned Annexure A/i direction to the 

Mail Oversear and to give a direction to the respondents 

to continue the applicant in service and regularise 

his service as EDEPM, 

When the aoplication was admitted an ad-

interim order was issued to the fifth respondent to 

maintain status quo of the applicant as on 3,12.1992 

till further directions were issued. By virtue of this 

interim order the applicant is still continuing on the 

post. 

The matter came up for further directions 

today. We have heard the 1eara6 counsel for the Govt. 

respondents, The facts narrated are not disputed ,spon- 

dent no. 5 was not present and he cannot put up a getter 
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defence than the Government. We are of the view that 

it is entirely improper to replace a provisional appointee 

like the applicant by another person who is also a 

provisional appointee. The provisional appointment of 

the applicant is stated to be pending regular selection. 

Therefore, Govt. have a right to carry out a selection 

and induct the person regularly selected to this post 

and the applicant has to give way for his appointment. 

However, Govt. cannot induct another provisional 

appointee in his olace. 

In this view of the matterthis aDolication 

deserves to be partly allowed. We do so by quash:Lng the 

Annexure /1 dated 22,11,1992. We make it clear that the 

aoplicant's incumbency shall not be disturbed except by 
( 

the appointment of a regularly selectedyas Branch 

Post Master and in accordance with law. 

7. 	Application is disposed of accortlingly. 

(R.C, Dhatt) 	 (N.y. Krishnan) 
Member (J) 	 Vice Chairman 

*K 
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Chuni].al Vakhatram Pandya 	.... Applicant 

Vs. 

Union of India, 
Through: 
The Director General 
Department of Post1 . 

Ministry of Communication, 
New beihi- 110 001. 

The Chief Post-master General, 
Gujarat Circle, 
Ahmedabad- 380 001, 

3, Shri B.U. Rena, 
Supdt, of Post Ofices, 
Binaskantha Dn. }laniir 385 001, 

4. Shrj Punamchand Dha]rlraj Pandya, 
at Chuva via Tharod 385 565, 
(Banas kantha) 

. The Supdt. of Post Offices, 
Bnaskantha Dn,, Pelanpur 385 001. 

Respondents 

Date :17.12.1992 

irs Hon'ble Mr. N.V. Krishnan, Vice Chairman. 

Heard Mr. KC. Bhatt, learned counsel for 

the applicant and Mr. A]cil kirshi, learned counsel for 

the respondents. 

2. 	The applicant was provisionally appointed on 

a temporary basis as Branch Postmaster, Chuva, which is 

in account with Thurad Post Office, While so, the Annexure 

A/i order dated 27.11.1992 has been issued by the fifth 
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respondent, (The Supdt, of 1st Offices, Banaskantha 

Dn., 	lanr- 385 001), directing that the charge of 

Branch Postmaster should be handed over to Punamchand 

Dhanraj Pandya, (Respondent no. 4) who is also only 

a provisional candidate and has not been regularly 

selected for appointment to this post. A direction 

was given to the Nail Oversear, Turad to arrange to 

take over charge from the applicant, and handed over 

to the fourth respondent on a provisional and temporary 

bas is. 

It is in this circuntance, that the 

applicant has filed this application for a direction 

to quash this impugned Annexure A/i direction to the 

Nail Overseer and to give a direction to the respondents 

to continue the applicant in service and regularise 

his service as EDI3PM. 

When the application was adruitted an ad-. 

interim order was issued to the fifth respondent to 

maintain status quo of the applicant as on 3.12.1992 

till further directions were issued. By virtue of this 

interim order the applicant is still continuing on the 

post. 

The matter came up for further directions 

today. We have heard the learned counsel for the Govt. 

respondents. The facts narrated are not disputed respon-

dent no. 5 was not present and he cannot put up a letter 

I 

. . 4.. 



defence than the GoverAirnent, We are of the view that 

it is entirely improper to replace a provisional appointee 

like the applicant by another person who is also a 

provisional appoiitee. The provisional appointment of 

tha applicant is stated to be pending regular selection, 

Therefore, Govt. have a right to carry out a selection 

and induct the person regularly selected to this post 

and the applicant has to give way for his appointment. 

However, Govt, cannot induct another provisional 

appointee in his place. 

In this view of the matter this application 

deserves to be partly allowed. We do so by quashing the 

Annexure A/i dated 22.11.1992. We make it clear that the 

applicant's incumbency shall not be disturbed except by 

the appointment of a regularly selected as branch 

Post Master and in accordance with law, 

Application is disposed of accordingly. 

(R.C. I3hatt) 
	

(N.y. Krishrian) 
Member () 	 Vice Chairman 

*( 



DRAFT FOR APPROVAL PLEASE; 

ORAL. OPJJR 

O.A.No. 495/9 2 
Date; 171292. 

Per: Hon'ble Mr.NV.Krjshnan Vice Chairman. 

Heard Mr.K.C.Bhatt, learned counsel for the 

applicant and Mr. Alkil Eureshi, learned counsel for 

the respondents. 

6;~ 	a_ I ';~-/ 
2. 	The applicant was provisionally appointed/as 

Branch Postmasters Chuva, which is in account with 

Thurad Post Off ice. While so the nnexure -1 

order/has been issued by the/respondentdirecting 

that the charge of Branch Postnaster should be 

b 
handed over a thitmd=p4w=ty Punamchand Dhariruj Pandya 

(p i) 
( who is also only a provisional candidate and has 

not been 1selected for t 	aPPointment/ A 

direction 	 cu -en to the Mail Owersear,Turad 

to arrange to take over te charce from the 

applicant 

and handef over 

to 	 pro\Tisonal and 

(32 
temporary basis 

/ It is in this circumstance that 

the applicant has filed this applicaticn for a 

direction to quash thó irnpugried1directicn to the 

Mail Ore r sear r erd—tcr 	Venthnn.A I 

rnefl1QJthtrn and to give a direction to the 

respondents to continue the applicant in service 

and regularise his service as EDBPM. 
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When the appiicaticn was admitted 

ad interim order was issued to the fifth 

respondentA to maintain status quo of the 

applicant; as on 3.12.92 till further directions 

were issued. 

-tthm virtue of this 

/ 
the applicant is still/Pro-tected---w*th--the 

@J)~' Whsathe matter came up for further 

f.4 	
directicnJtodayw'e have heard the learned counsel 

__ 	
-. 

are7 	I6 fled that for the/responc 
S 	A4 

it is entirely improper to replace a provisional 

--- 	 appointee like the applicant W12tth another 

/ provisional appointee. The provisional appoint-

ment of the applicant is stated to be pending 

regular selection,, 1iieref ore, the L)onderits 

rn 	have a right to a±t@nd a selection and 

/ 	 WRX/*kg th+S person regularly selectedL 

if-h€-l-s-- 	the applicant / to th&- fjc-e- t 

7 they c-oudno-t--  h 	inducted another provisional 

appointee in his place. In xxw this view of 

the matter this application deserves to be 

partly allowed, .kte nay do so1quashing the 

&ireeii dated 22.11.92 is&ue -1 --the--Mui1 

Oversetgotherh r ge transfer rc d from-the 
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Ler—c-MW~ir unamchand lThanraj 

Pn4ya_an46Ve make it clear that the applicants 

ieaney shall not be disturbed except by7wey- 
'-45- 	 / 

/ 	 of a regular selecten 4Branch Post Master/. 
_-1..-- 	 (-7) tipit. Application is disposed of accordingly. 

(Rc Bhatt) 
	

(N V Krishnan) 
Member ( J) 
	

Vice Chairman 

vtc. 



CENTRAL ADMflISTRATIVE TRIBUNAL 
AHMEDABZtD BENCH 

AH"EDABAD. 

Application No. 	cf) Jt(y I V 	, 	Of 199 

Transfer Application No.  	Old Writ Pet. No. -  - 

CRTIFJI çJ T E 

Certified that no further action is required to be taken 

and the case is fit for consignment to the Record Room (Decides). 

Dated I I I 

Counter-signed : 

Scctior9ficer/Court Officer 	Sign. of the Dealing Assiistant 



IA Tf7ff. CJRJ Di4LJbWRhi1Vt TRiEUhL 
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CSE Tfli 	()t)1 	 OF 9 

ib OF Trf,PkRib 	 C V f nCl 

VJ SUb 

J-b, t 6c C 

SF. 	O. Di.i?J iOr 	OF UWJi'LTb PhG 

-- 

cd 	44 JifL ___ 

4_i Lz- ____ ____ ___ 
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CENT RL ADMINISTR IV-b 2 RIBUNAL 

PHMEDT: D. 

Submitted: 
	 C.\.T./J[JDICIL SEC2I0N. 

Original Petition No: 

of  

fliscelianeOUs Petitirx No; 

of  

Shri 	 petitioner(s) 

Versus. 

Respondent(s). 

T h i s aplicatiuri h:s been submitted to the rribunal by 

hri 

Under 3ection 19 of the drninistrative lEribunal 'ct,19B5. 

It has been scrutinised with reference to the poiTs mentioned in 

the check list in the licjt of the previsions corA:ained in the 

dminiStrattVe J2rihunal ct, 1935 and Central dminis trative 

Tribunals (Procedure) Rules, 19350 

2ne polictiOn5 has been found in order -arid ma 	be given 

to concerned for f ixation ol date. 

rhe application has not been found in order for the reasons 

indicated 	in the check list.he applicant .dvocate may be advised 

to rectify the samewhii 14 d 
E. ys/d 	t--it4r--1- 	p1ac€d-eoW 

L'( 	y2 q(( \;J 	n.£ 

S
.  
. 	

. 
KN P24492. 

'4 



ANNEXURE—I, 

CENTRAL ADMINISTRATIUE TRI8UNAL 

AHMEDABAD E3E:CH 

/ 
APPLIC NT(S) 

RESPONDENT(S) 	
7 

	
/ 

P;RTICULRS TO BE EXAMINED 
	

ENDLRSEN1ENT AS TO 

RESULT OF EXAI'IINATICN. 

1. Is 	the aplicston competcnt 	? 

2. 
Is 	the 	aopliction 	in 	the \ 	r7 
prescribed 	form 

Is 	the application in 
paper book dorm 	 ? 

Have orescribd number 
complete sets 	of 	the 
application been filed 	? 

3. Is 	the application in time 	? 
If 	not,by how many days 	is  
it beyond time 

Has suf'icisnt cause 	for 	not 
making 	tLe application in 
time stated ? 

4. Has 	the 	document of authorisation/ 
Uakalat 	Namabeen filed 	? 

5. Is 	the application accompained by j 
D.D./I.P.O. 	for Rs.50/— 	? 	Number rf 	J 

to be recorded. 

(5. Has 	the copy/copies of the order(s) 
against which 	the application is ( 
made,bcen filed.? 

I 	 y 	( 	
( 7. Have 	the copies of the documents - 0 

relied upon by the applicant and 
mentioned in the application 
been filed ? 

Have the 	documents referred to 
in 	(a) 	above 	duly attested and 

. 

numbered accordingly ? 

Are 	the documents 	referred 	to 	in (a) 	y 
above neatly 	typed in double space ? 

3. Has 	the 	index oV documents has 	been 
filed ai d hs 	Lhe 	paging been done 
properly ? 



PRTILUL PS TO BE EX!hIEO. 	 ENDORSEPIENT TO SE RESULT OF 

EXhI NT ION. 

. 	Have the chronological details of 
representations made and the 
outcome of such representation 
bean indicated in the application ? 

	

10. 	Is the rriataar raised in the 
aopliction pending before any 
court of law or any other Beflch 
of the Tribunal 7 	 ( 

/re -the .applica-tion/duplicote 
cppy/copies signed. ? 	 / 

	

12. 	P r e ox'tro cupies of the application 
with onnaxures filed ? 

Identical with the Original. 

Defective. 

tioriting in hnnexures 

No.  	Page NOs. - 

Distinctly Typed 7 

13. Have full size enveippas bearing 
full address of the respondents 
been filed 7 

	

14. 	Pre the given addressed,the 
registered addressed? 

15. Dc the names of the parties stated 
in the copies,tally with Name(s)  
those indicated in the applicaeon 7  

1. Are the transolations certifid to be l 
true or supnorted by an affidavit 	 / 
affirming that they are true ? 

17. ;re the facts for the cases mentioned 
under item No6 of the application ? 

(a) Doncise ? 

(U) Under Distinct heads ? 

Numbered consecutively ? 

Typed in double space on one 	 '1 
side of the caper ? 

18. Have the particulars for interim 
order prayeci for,stated with reasons ? 

KNP3O192. 
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i.HDPD BECh. 

0riin1 ppLiction 1\r 	i(7ç 	of 1992. 

CiiUfli11 Vkhprm 	ndy. 	... 	Ppp11cnt. 

V/s. 

Union of Ini pn othrs. 	.•. 

Subjct :- Title of th cse Thrnhintori oSPrvicp 

Slo. 	Annexture 	Frtiuirs 	 Pgp No 

01 	- 	pp1iction i4erno,. 	 J 

02 	-01 	6. k. 1npur .4errio No 

B2/33/BPf....Chuv/92 dt.23-1i_92 

convoyed unrr S,D,I.( P) 

Thrp- Umo o.R 2/BF_Chv/ 

92-93 t27-11-92, 

03 	-02 	Chpre report, 

04 	-03 	StocR of Prticleg. 	/ 

-04 	ppliction rt 25-10-92. 	1 

u6 	A-05 	Employment crd. 

1) 
07 	-o6 	r 	eertjfjcpte 



: 2: 

-07 	Shoo1 Leving certificte. I 

09 	-0E 	?ropertycrtifcpte, 	17 

ii. 	A-b 	Chprpctr certjf 

12. 	A-il. 	Ceste certific 

Ahmdpbd. 

Date. 2-12-1992. 



Appliep tion Under section 19 of the 

-LO,minjstrptivr-,  

For officp in Tribun1's offje 

Dpte offi1in 

Reistrptjon No. rll:~-/~~.,-'S 

R istrr 

F" TH' CFTTRL 	 TRT1 TTTI 

HDM'fl PT\TC}{ 

Chun±11 Vkhtrrn Fpndy 	... 	pp1icnt. 

v/s. 

Union of inOin throu'h 

The Djrpctor_Genrl 

Deprtrnent, of. Post 

Mini stry pf 

Ncw fl1hi-11 O('1. 

Thp Chief Fostrrster Gpnerpi, 

Gujrt Circle, 

Ahrndpbd-30 001. 

Shri Punrnchnd Dhnrj Pndy 



'I 

3 

2: 

3 ) 	$hri B.U.Rpn 

Supdt. of, Post oices, 

BflpSkflth Dn. P1pnpur-35 oni. 

Shr nmchn Dhnrj 

huve Vi'. Thrd 35 565• 

5) 	The Sudt. of Post offi CO-  s, 

Bfl5kflth Dn., P1npur-35001. 

(1) prticu1rsof the 2o1icpnt:-

fl Nprjr,  of the pp1icpnt :- Chuni11 

jj) Nm(-,  of th fther 	:- Vkhtrrn Ppnrv, 

iii) Age of th 	ppUcnt 	Adult. 

iv 	Designtion Pnd 
	E. 	P 

prticulrs of the 
	Chuvp Vip. Thrd 

$PCX office. 

v) Addres,s notice to be 	C.V.Ppndy, 

served. 	 E•D.B.P.4. 

I'll 	

Chuv V. Thrd, 

(npskrthp ) 35 565. 

2) Prticulrs of the Rpnderts:- 



'.4 

ii) 	cf t 	rr 

io 	2Y'j c] 'r 

I 
o of 

Office ddrp5 

Odclniss for srvjc of 

n o t 

31 Frtcui;1rs of t 	oripr 	'r c 	toij ct:t 

Th 	prti CUI 	 tr 'n1" ;'i 	r 

1) Order No 

11) Dtp 

: 	 Oct of± ccc, 

J3nskprtth Dn Pinr 

COnvv uricnr P) 

( 



:4: 

appointed ps F.DB.P,.Chuvp wef. 10-7-92 Pnd, 
A 

his ppointrnerit ppers wernrepr 	pndverified by 

thp rni1 overseer nd hm the Suh-Djvislonpi inspector. 

The ppp1icntis eligible in Pll respect for 

the pppointmnt of 7.T% P.P.M. However Shri H U,R 

Supdt. of Post ofi.ces who is pdontin corrunt prctices 

pnd mxIRftdRx mlprctices in sppointment of 

hs ordercd to terrninete the services of the pp1icpnt 

pnd to give the chrge provisionpily, pdhoc hs1s on 

purely ternporry bpsis to Shri Punpmchpnd rpndyp by 

r5optng corruot prctces Pnr4  rnpiprctices hecpusp 

the Pppli cnt ws not in s position to stisfv the 

dempncl of Shri PURpnp the Supdt. of Post offices nnrl 

hence 	 nnd void. 

4) 	Jurisdiction of the Tribunl:- 

The ppplicpnt decleres thpt the subject mptter 

ppinst which hp wpnts regresspl is within the Jurisdctiori 



of thp Tribtmi. 

5) 	Lirnittion: - 

Th 	pp1ic'nt furthr 	e1res th't th 

rpcIicticn 	r'ijjfl tr2 iirT ttjo orscr 

I of tr: t(irn tr- \:R .Lrib !1 ctI'5 

fcts f t* n,  cise :— 

	

fTc rc 	4ip 'mi 

cnt 	 t.s tht 	s 

ndidt 	k- 	 'pointcd s .. .JL4.hjcJ 

: '- • f, X 	1-2 nr1 hL 	poointm 	 a ent pors wre 

rrrc PnH vri f 	by tf 	overspr 'n sub- 

on1I J!tOr4  

Thc nil:iot is 44i1p in p1i rsects 

r•-i 

uCrjOfl Dt 	 icov 	sronrt-  n'-  b 

p].o ot orkin 	rc-ec. of 	flj' 

Thp 	pn1ic!nt stts P nr ?uboits tPt rui. 

5nn 	rr1t 0f iOt offfps 	c) I s 	0:ti n co:rruDt 



Ab- 

F' 
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prctices nd rnlprctices in PppointqPrt of E• J,B• P,M•  

hp(4  orerr to engge vice the npplicPnt who ws rot 

in P position to sstisfy the demr(l of Shri 

ordered one Shri. Punmchnd Ppndyp who is not fulfilling 

the requisite condition of ppointrnent f E,D•B,P•M•  more 

over Shri Funmchnd is 6.5,C.fil while the Ppplicpnt 

hs pssed Std.Xfl nd th pplicnt hs got working 

experi'flCe. * 

6.3.) 	The niDplicnnt sttes end submits tht he 

hps 'pproched before the Honourpble Tribun1 for Justice 

pnd to see tht the ppointrnent of F 0 D,B,P.Ms Pre not 

mde on corrupt prctices which cnnot be oroved or 

pper but this cn be inferred, from the circumstc:s 

nd the rspondents Shri 9 • U.Rn rny r1ee he 	rcte 

1:0 produce the file of the Pupointmpnt of  

Chuv'. The Honourpblo Tribunl cn OfllY Olt out restriction 



on corrupt orctices Pnd rrilprectices Which cpnnot 

be proved on pper but the file itself will spk vrv 

thing in thi s re:crd, 

7) 	Detils ofremec3ies exheusted :- 

The 	pplicnt1  s termintion or.. er Pre issued 

pnd he is on service tody if he wite for thp dcisjon 

of the 'ppel the services of the Ppplicpntwill be 

terminted Pnd hence the Ppplicpnt hs Pppropched before 

the Hon'ble Trihunl for justc. This s the nrent 

mtter Pndv hence the raupst for Ad-Interim orAer. 

Mtters not pending with pny other court:- 

The Ppplicpnt further declres that the 

rnptter rprding with this Ppplicntlon is not pending 

before nny Court of Lw or ony other bench of the 

Trihunpl. 

Relief souht:- 

In view of the fcts in ore-6 nbovo, the Ppplicpnt 



:: 

prays for the 	e4'relief, 

1) 	The impugned order No.B2/33/BPM/Chuv/92 dpted 

23-11-92 ofS.P,P1npur conveyed undr S,D,I,( F) 

Thr,d unriet No.B2A3PM_ChUv/9 2-93 cted 27-11-92 

be qushed nd set Pside. 

The respondent be rUrected to continue the 

'pp1icnt in service Pnd his services be regu1rised 

E.D.B.P.M. If his services qre terminted before 

the decisiob, of this Trihun1, the epplicnt be 

reinstatedi with full bck wes Ps continued In 

service Pnd his ppointrnert be regulrised. 

(iii) Any othr suitble relief rny be grnted. 

10) 	intrirri relief if P.ny pryed for :- 

The respondentno.3. The Suodt. of Post offices 

P1npur b directed to mintin ttptus quo 

s on tody 2-12-92 F/N Pnd not to trminte the 

services of thepp1icnt till the decision of the 



:9: 

Honourb1e Tribun1 on this Pppliention. 

11) 	Nil., 1 ..,. 

12) Prticu1srs of the Post1 order in rspect of the 

pp1iction fee of Rs,5fl/_, fifty, 

1) 	No, of I.P.O. 

Date of issue, 	 / 

Office of issue. 	 It 

'-ffice of payment:- 	Ahmedpbpd. 

13) List of Enclosures:- 

*nnexture herewith, 

Y, ER IF I C A_'I 0. N 

I. Chuni11 Pndy sb.  Vkhtrm 

Ppndy E,D;B,P.M. Chuvp pge edult rpsidence of 

Chuve, do hereby verify tht the contents of this 

ppplicFtion Prp true to my person1 knowledge and 



10: 

nd belief. I hve not suppressed Pny materi1 

frcts. 

Dpte. 2-12-1992. 	CV.PrJy 

Sinture of PIpplicrrt. 

Identified b 

by Mr... .. 
AdVrs- 4 krJ ;econd sw £?c  

copy £+r 
uex sid 

l\u 

K. C.htt 

dvoct 
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fqjT 
A. C. G.-61 	 DEPARTMENT OF POSTS INDIA 

(fr 	flf 267, 1-9 fr jftffWT TJ MIT i, 	 a) 

(See Rule 267, Posts and Tclegraplis Financial Handbook, Volume 1, Second Edition 

T ri M 
Charge Report and Receipt for cash and stamps on transfer of charge 

St'TFWf fr qT41 	
4 WIT 

Certified that the Charge of the olilce of 	_'_. 1 

.......................................(r) 

was made over by (name) 

£vt 	#4).t 

(9 11) 
Lu (name) 	ai't (i.tC& 	ttC1i Cn I 	 at  

}1 

t ?' .9 	 Uic C Z 	l on the (d.ac) ......... .............................oirn. in accordajxce with 
rY 

No. 	 Dated 	 from 

c 
iRti 	 n3t1t 

Relieved Officer 	 Relieving Offièer 

(qzj' 	jftzz 
(P.T.Q.) 

- 	 L ( 

7. 

c pTT 
At)VO 



'Siilfbtj 	li 	 q 	. 	ej9 	t qqjqt 
JEW at KtNfzxl 40) 3N kwaff 

*Certified that the balances of this date of the several books (including Stock 
book and Resisters) and accounts of the office have been checked and found correct. 

*wTfbr1 f;qr tr k N,  ffifr 	Tr ir vmRvu qftmlftt'? f 
9; ftq 	I 

*Cefllficj that the balances as detailed below were handed over to we by the 
Relkvcd Oflccr and I acctpt the responsibUjty for the same. 

0 

P. 

() 9/Cash 

() 014 eiq f/Stamp Iwprei 	- 

Made up of:— 	
ç 

(i) fa/s taijjp 

c3 

ty 	 iti 
Relieved Officer 	 Relevlrig Officer 

'U 
Datedtbe 	 19 	 .. 	. 

i'_• 	i 	' 	4 t 	A.cL 	L h Forwarded to...................................................... 

I! fT 'rr i 
j'J 	Certificate when not actually required may be scored through. 

MGIPN-.Fw._20 PSD/Nk,91 •-8•109I-•2900,000 
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- 	 - -. -- -. ..-' U 	 I LIJU,#. I PUN bUJ IlL) 7 
GANOHINAGAR 

STATEMENTSHOWINI3 THE MARKS INEACH SUBJECT 08 TA INEDi THE / 	HIGHER SECONDARY CER TIF1CA TE EXAMINA TION (10 2 PAT ER N) 

MONTH & YEAR 	
I CENTRE I 'DISTRICT AND J 

	 STREAM 	 SEI L NC) 

	

OF EXAMINATION• 	 SCHOOL NO, 	
OF ST EMENT 

- 	M4PCri 1-;90 	
j 	

u 5 	1 fl • 0 	 NEL 	 C 

CANDIDATE'S 	
CANDIDATES FULL NAME BEGINNING WITH SURNAME 

G103u7 	NiA CUNLLL 

NAME OF THE SUBJECT 	 MARKS OBTAINED/OUT OF 

001 UUJAT1(H.L.) 	 I u4u/lOu 	LF.fl F(]U 

	

n1uI(L.L.) 	 47 /i)L) 	 :4 

12; SAWKIT 	 U1/1lHj 	kH FTV 

13o LOu1C 

	

03/1CJ 	 El 

13'J SULIULOGY 	 0u/13 	LRu 	TH R lz L& 0 
5•5 -• S 

14 	uGkAP1Y 	 0 6 / 10 u 	I k 0&U 	Et 

	

GRAND TOTAL OF MARKS OBTAINED/OUT OF 	 PERCEN 

•

RESULT 	 GRAD E 
	E—MO— A

R
T
Y  

TAGE 	 SC 

u24/OOo 	 41 	SS 	T 
ZRu TWO UU 	

hP 	

H 

 

S 

Grade One (With Distinctio( 70% and above 	
IMPORTANT NOTI 

Grade Two 45% and above & below 60% 

Grade One 	60% and above, & below 70% 	 . 	
. 	 J No change in this statem.nt of ma thalt be  

Grade Three To all other candidates 	 , 	* 	 made except by the authonty isa g it Any . 	. 	
' 	 j Infringam 	of this requirement C result in 

Exemption 40% 

	

including the eeernpted 	 ' 	-' 	- . '- -, 
	 the cancellation of the statement 	juest,on 

-' 
 

and may also in ole imposltio  of other 
aPPropnataperltyaamaybe  dec adbythe 

NOTE 
XO Indicit., ExemptIon 
AO Indicates Absent 	 v- 

(iii) •* below ma,t$jfldical. 	 -. - that d.ftcI.ncy Is Condon.d 

IVRRECEI  33 	
EXA INATION SECP TARY 

K. C. PHATT 
B.A LL r- ;voc \T 
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